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1. Union of India through
Secretary, Ministry of Defence,
South Block, New Delhi-110 011,

2, The Director General,
Ordnance Factories and the Chairman,
Ordnance Factory Board,
10-A, Khudi Ram Bose Road,
Kolkata-700 001,
(West Bengal)

Counsel for the applicant : Applicant in pPerson,

Counsel for the respondents: Mr .G.R,Gupta.

2¥0 R A M :
The Hon'ble Mr.s.K.Agrawal, Member {x
The Hon'ble Mrs.Meera Chhibber, Member (J).

Disposed of by Circulation,

»

ORDER

( Per Hon'ble Mr.S.K.Agrawal, Member (a) )

The applicant has filed this review applioatiunupwb E
76 of 2003 in O.A. 29 of 2002 for review of the juﬁgmqff

:fﬁ i
dated 30.5.2003 passed in the 0.A. i
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% The applicant has sought review-hf the order dﬂﬁﬁi}i
30.5.2003 passed in 0.A.29/2002, mainly of the following grounds : |

‘.
(1) The verdict reserved on 20.5.2003 be reviewed, afﬁ3ﬁgkjf

thorough and critical perusal and analysis of the faﬁts placed

through O.A.29/2002, M.A.3587/02, M.A.30/03 and the rejoinder

t of justice and fair play to

reply before it in the interes

on the aggrieved applicant due to

remedy the injustice inflicted

over looking vital facts. resulting in error of law under 'exX-

debito justitiae.”®

inite and explicit meaning of the

(11) To clarify the def

phrase - nthe legitimate rights of the petitioners belonging to

are protected by the guarantee

optical categoryJ as these rights

of Article 14, 16, 19 and 21 of the Constitution of India.
{113y To clarify if the explicit rational conclusions

1987) that "(a) Everyorne belonging » |

(Para 8 of judgment dated 5.1.

ation cannot be considered

+o mechanical or production classific

(b) only those appointed as

for posts in optical category.

pptical Apprentices can be eligible for these posts and (c) Thus

a ccmmon seniority roll has no meaning," were tO be considered by
+he defendants while weighing all factors involved to arrive at

the petitioners are not

a policy by Jhich the legitimate rights of

jeopardized.

the rules 3 and 9 of SRO 4/56

(iv) To clarify whether

16, 31 and 32 of SRO 8/73 were to be considered

and rules 2, 45,155

while weighing the factors involved (not various aspects) bonaficde

g of the

to lay down the policy by which the legitimate right

petiﬁioners belonging to optical category ale not jeopardized by
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through promotion ang

sfer of those declareqd ineligible in no Uncertain termg

by the Tribunal,

RUpees 30 1lakhs (minimum) to €ach petitioner of T.A.1444 /06 for

keeping them as bonded slaves in disgrace,

humilistion and mentgl

torture, throughout the service Span,

Unsurping their rights,

(widd To drant the prayer made in C.2.29/2002 to the

aggrievegd Petitioners of T.A.1444 /86

IViii) 7o 9rant the desireg relief to

the Petitioners of

lying the Principle "Actus Curie Neminem Gravabitn
anad n

ex debito Justitige" exercising the bPower over the defendant

authorities under Article 226 ang 227 in the vindication of

Position,

and proper desired relief,

(ix) To drant the costg of Prolonged multiple litigations

for seeking remedy of injustice,
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records which may require review of the Case. The applicant

indirectly wants a re-hearing of the matter for detecting an
error in the decision Passed by this Tribunal ang thereafter
correcting the same, which do not fall within the ambit of review
Jurisdiction. The error aPparent on the face of the recorg is
one which is self-evident in the judgment ang does not require
any process of hearing or reasoning,

4. To our mind, there is 3 clear distinction between an

erroneous decision @m an error apparent on the fzce of the record.

While the first one can be corrected by a higher forum of
Judiciary, the latter can be corrected only at our end,

50 Bince we do not fing ANY error apparent on the face of
the record, in our vView, the review application is devoid of

merits and the same is dismissed by circulation, with no order as

to costs,

( Meera Chhibber ) ( S.K.Agrawal )
Member (J)

Member (a)
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